IN THE CENTRAL APMiNISTRATIVE TRIBUNAL: HYDERMBAD BINCH

, AT HYDERABAD
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1, asstt. Engideer
CXL Mtce, Kodad 508208

2. Sub Pivnl. Engtneer
Telecom, Jaggayyapet 521175

'3) General Manéger |
_TeleCOmmunications
Vijayawada 520010
‘4. Director General

‘Telecom (reptg| Union of India)
New Delni 110001
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18-8-37

: C. Surysnarayana

Advocate

: V. Bhimanna
StandingCounsel for Central Gov

HON. MR. H. RAJENDRA PRASAD, MEMBER (ADMN.)
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Oral ordee (per Hon, Mr, H, Rajendra Prasad, Member (Admn)

-

deard Mr, !C Suryanarayana for the applicant and Mr. V.

Bhimanna for tne resppndents,

1. The appliéant in this cace was initially engaged és

-

Cesusl Mezdporion 1-10-1986 and continued to serve tili

3L-1-1988 thhout bréak He was dlsengaged from 1-2-.1988
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which sccor o'ng to the applicant, was nothing but another
_f________
form of rebrentnment
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2. It 1°£ D, the co:rsel for the applicant that The
Cxt,Mice., Kodad,

Assistant 2y i %rer sutiitted before the Labour Court, to
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", ;Leoﬁbed On Muster Rolls on 1-2-1991., Apa-t frow
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the fact chatja Junior Telecom Officer was not competent to
. . . _—_*—'_—-—_' T ———,

issue any no*#ce for Iemovnl of the applicant S name from the

——

Muster Roll, %he addltlonal factor that the A551stant

-

kngineszr 4 # ed to take him, suo-moto, on Muster Roll
i

sen1or1ty froT 1-2-1991 would establish that he'wfs dis-
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engaged du!’ng 1-2-1988[ - 1-2-1991,
and

Wﬂlch was nelther warranted nor permitted by rulesl the

Jepa'tmenta- Eroceaures. Under the circumstances the plea

of the &ppli nt that the above period should also be counte
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for de*ermlnlng the seniorlty is justifxed and cannot be

den;.ed I
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3, The dbOVE pleadings are found acceptable.

4, The res%on dents are directed to fix his seniOf;ty on
¢ £rant

the basis of]hla initial engagement from 1-10- 1986 and
o —r
conchuenticﬂ benefits like conferment of temporary status

and regularisation of service as envisaged under the
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relevant rulds, The 'he applicant shall not be entitled for an
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gagement.
b2 com%leted within Q0 day*s fgrom the
¢ of copY o(£ this order. /
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